
1
.,~v

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

WESTERN ZONE, PUNE

Original Application No.119/2022 (WZ)
J`

anjay D. Jo§hi & Anr

Versus

State of Maharashtra through the
Department of Environment & Ors.

'¢

I..Appellant

.?i.Respondent(s)

AFFIDAVIT IN REPLY  ON BEIIALF OF RESPONDENT NOs.2 a 3

MAIIARASHTRA POLLUTION CONTROL BOARD

I, Jaganath Salunkhe , age about 56 years, Occupation-service, the
``                                                                                                                                                                                ,   ,.

Regional Officer of the Maharashtra Pollution Control Board ,at Kolhapur

having my office at Maharashtra Pollution Control Board, Udyog Bhavan

Building, Near Collectorate Office, Kolhaput -416 002, do hereby state

on solemnly affirmation as under :-

1.       I have perused the papers and proceedings of the above inatter. I am

thus conversant with the facts of the case and I am able to depose

the same.  I am filing the said Affidavit in Reply on behalf of the

Respondent  rdos.2   &  3-   Maharashtra  Pollution  Control  Board

(MPCB).

2.       I say and submit that the,Applicant has filed the present Application

for non-provision of Sewage Treatment Plants by Respondent Nos.4

to 9 - Local Bodies and discharging sewage water into the sea / river

etc.

3.        I  say and submit that.Respondent Nos.4 to  9-Local  Bodies  falls

under the jurisdiction of of Sub-Regional Office of the Respondent

Board   at   Ratnagiri.   Ratnagiri   Municipal   Council   (8   Class)-
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Respondent  .No.4   and  Rajapur  Munic`,ipal   Council   (C   Class)-

Respondent    No.5    falls    under    Ratnagiri    District..    Vengurla
haunicipalcouncil(Cclass)-RespondentNo.6,MalvanMunicipal

ouncil   (C   Class)-Respondent   No.7,   Sawantwadi   Municipal

Council       (C       Class)-Respondent      `No.8       and      Kankavali

Nagalpanchayat-Respondent No. 9 falls under Sindhudurg District.

4.        I say and submit that the Respondent Board has initiated following

actions against the Respondent No.4 to 9-Local Bodies as under :-

(i)       Ratnagiri    Municipal    Council-Respondent    No.4.     :
Ratnagiri   Municipal   Council .is   a   `8'   Class   Municipal

Council   and   generating   8.8    MLD    Sewage.    Ratnagiri

Municipal   Council  has   not  provided  any  treatment  .on

sewage water generated & directly discharging the same into

theArabiansea.TheRespon4.entBoardhasgrantedConsent

to  Establish  dated  06.03.2017  to  the  Ratnagiri  Municipal

Council for commissioning of STP. A copy of the Consent

to  Establish  dated  06.03.2017  is  enclosed  herewith  and

marked as an Annexure "A".

In   view   of   the   aforesaid   non-compliance,    the

Respondent Board has issued Prosecution Notice vide letter

dtd.2/1/2019  to  the  Respondent  No.4-Ratnagiri  Municipal

Council.  A copy of the Prosecution Notice dated 02.01.2019

is   enclosed  herewith   and  marked  as   an  Annexure-`B'

collectively.

(ii)      Rajaphr Municipal council-Respondent No.5 :-Rajapur
Municipal  Council  is  a  `C'  Class  Municipal  Council  and

2
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generating  2.0  MLD  Sewage.  R.a'japur Municipal  Council

has not provided any treatment for sewage water generated

&   directly   discharging   the   same   into   River.      Rajapur

Municipal Council has not obtained Consent to Establish for
'1

commission    of    Sewage    Treatment    Plant    froin    the

Respondent Board.                                               ``.`

(iii)     Vengurla   Municipal   Council   -Respondent   No.   6   :-

Venguila   Municipal   Council   isb a   `C'   Class   Municipal

Council    and    generating    2.5    MLD    Sewage.    Vengurla

Municipal  Council has not provided any treatment for the

sewage water generated & directly discharging the same into
\

the  Sea.  The  Respondent  Boardvhas  granted  Consent  to

Establish   dated   01.03.2014   to   the   Vengurla   Municipal

Council for commissioning of 'STP. A copy of Consent to

Establish  dated  01.03.2014  is  enclosed  and  marked  as  an
I;                                                                                                                             ,   '.

Annexure `C'.

(iv)     Malvan Municipal council -Respondent No. 7 : Malvan
Muncipal  Council  is  a  `C'  Class  Municipal  Council  and

``

generating and 2.5 MLD Sewage.   Malvan Municipal Council

has not provided any treatment for sewage water generated

&    directly   discharging   the   same   into   the   Sea.    The

RespoTdentBoardhasgrantedConsenttoEstablishdatedto
't'`

the  Malvan  Municipal  Council  for  commissioning  of the

STP.  A copy of Consent to  Establish dated  06.10.2016  is

enclosed herewith and marked as an Annexure `D'.

(v)      Sawan`twadi   Municipal   Countil-Respondent   No.   8   :
Sawantwadi   Municipal   Council   is   `C'   Class   Municipal

::#:rp:fg::Fff#s
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Council   and  generating  2.5   MLD   Sewage.   Sawantwadi

Municipal   Council  has  not  provided  any  treatment  on

sewage  water  generated  &  it  is  directly  discharged  in  to

Nalla .-., The   Respondent   Board ,has   granted   Consent  to

Establish  dated  06.03.2017  to  the  Sawantwadi  Municipal

Council for commissioning of STP.  A copy of Consent to

Establish dated 06.03.2017 is enclosed herewith and marked

as an Annexure "B".

(vi)     Kankavali       Nagarpanchayat-Respondent       No.       9:
Kankavali Nagar Panchayat is generating 1.2 MLD Sewage.

Kankavali Nagaapanchayat has not provided any treatment

on sewage water generated & directly discharging the same

into  River.  Kankavali  Nagarpanchayat  has  not  obtained

Consent   to   Establish   from   the   Respondent   Board   for

commissioning of STP.

5.        In view of the aforesaid non-compliances, the Respondent Board

has   issued      directions   vide   letters   dated   11.09.2019   to   the

Respondent No.4 to 9 and directed as follows :-

(a)      To submit the time bound action plan for l00% treatment of

the  generated  sewage  and  achieving  effluent  discharge

standards for STP.

(b)      Prepare  &  furnish  Action  Plan  for  utilization  of treated

1:,r,,::,:+-,:-,;;.+

-. \

Sewage.

(c)      The  Municipal  Council  shall not be  levied by MPCB  the

maximum  amount  of environmental  Compensation  (total

capital cost component amount i.e.  Rs.10 crores as well as

operation & maintenance cost component i.e. Rs.5 Lakhs/per
.]<,.            `

4
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day)    Recommended    for   untreated   /   partially   treated

discharge  of  sewage  as  mentioned  in  the  Hon'ble  NGT

Order atd.28/8/2019  in Original Application No.  593/2017

filed by Paryavaran  Suraksha  Samit  &  Ors.  v/s  Union  of

India & Ors.   Copies of the directions dated  11.09.2019 are

enclosed herewith and marked as Annexure-`F'.
t''

6.        I  say and submit that the Respondent Board is  initiating various

actions  against the Respondent Local Bodies  from time to time.

However, they have failed to comply with the same.

Solemnly affirmed on this 23rd day of May, 2023 at Kolhapur

For & on behalf respondent No.  1

Maharashtra Pollution Control Board

-foul----
(J.  S.  Saluri`khe)

Regional Officer- MPCB, Kolhapur

Advocate

+=J.6ic9itry~€q!;.]i,:.!:.,:5H..2..'....S_q).*hwh
.imynam®&1havesignedth®affidavit
&puiL.H.T.I&t*=tthecoritentsOfmy
a#vLt afet.rue

Deponent #ifefl

HERE 1
Sou. PRATiMA P. PATIL

Advocate & Notary
C.S.No.2335, Nerayan Complex,

Near Sh'aniwar Post Office, Kolhapur.
5           Mob.  94220475`45/ 7385157876

Notary Regi. Sr. No.   85G
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